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being ignored. Hon. Minister should admit that Bihar 
is being neglected. 

[English] 

SHR l  T.G. VENKATRAMAN : Sir ,  there is no 
question of neglect by the Government. Bihar has 
got 2 , 2 3 7  k i l o m e t r e s  of N a t i o n a l  H ighways  
. . ( In ter rupt ions)  T h e  tunds  tor  deve lopmen t  of 
National Highways have progressively reduced from 
1 . 6  per cent of the total in the First Plan to  0 .6  per 
cent in the Eighth Plan. Therefore, every year it is 
be ing  reduced .  I n  t h e  c i r c u m s t a n c e s ,  t he re  is 
financial crisis. I will p lead for Bihar also. 

[Translat~on] 

SHRl NAWAL KISHORE RAI : Mr. Speaker. Sir, 
the 9ihar Government has sent some proposals for 
roads to the Central Government. No reply has been 
sent by hon .  Minister in th is regard.  I want your 
pro tec t ion .  Hon .  Min is ter  shou ld  spe l l  out  as to 
whether new Highways are going to b e  constructed. 

[English] 

MR.  SPEAKER : The Minister will look into ~ t .  

SHRl T.G. VENKATRAMAN : Yes Sir. 

SHRl PRAMOD MAHAJAN : Sir, the basic problem 
with the National Highways is the resource crunch. 
The demand from d~f ferent  States is htgh and the 
money supplied to the Ministry ot Surface Transport 
is too low. I would like to remind one sentence of 
John. F Kennedy and then I will ask a very b r ~ e l  
question Once he said . 'America has good roads 
not because it IS r ich, it is rich because tt has good 
roads' .  

This is the most neglected Minrstry I would llke 
to draw your a t t en t~on  to  a unanimous Reso lu t~on 
passed by  Ihls Parliament on May 13. 1988 On May 
1 3 .  1 9 8 8  o u r  Pa r l i amen t  p a s s e d  a unanimous 

Resolution earmarking a cess on sale of petrol and 
diesel at five per cent t o  the Central Road Fund. In 
tF,e last six years we have seen five Governments 
and none of these Gove rnmen ts  honou red  t h ~ s  
Rosc lu t~on ( interrupt~ons) 

SqRl  P M  SAYEED . That tncludes yours also 

S t i R i  PRAMOD MAHAJAN . M i ~ e  was only for 
13 days .(lnterrupt~ons) 

SHRi P M  SAYEED : YOU took declstons in lunch 
l ime (lnterrupt~ons) 

SHRl PRAMOD MAHAJAN We took one dec ls~on 
In lunch time and you always remind me every day 

[Transla tlon] 

i dtd it empty stomach whereas you have done 
11 with your belly ful l .  

[Engbs h] 

Sir, it is the conlempt of the Indian Par l~ament 
t h a t  t h l s  L o k  Sabha  has  p a s s e d  a u n a n i m o u s  

Resolution eight years back asking flve per cent on 
the sale ot petrol and diesel l o  the Surface Transport 
Ministry and It is not g iven. Unless we give th is 
a m o u n t ,  a l l  S ta tes  may  q u a r r e l  h e r e :  b u t  no  
Government or no Minister will be  able to give even 
500 kilometres per year as National Highway. 

So, I am requesting the Finance Minister and the 
entire Government. He cannot say : ' I  am Surface 
Transport Minister and I have nothing to do  with the 
Finance Minister'. 

SHRl T.G. VENKATRAMAN : I am pleading with 
them. 

SHRl PRAMOD MAHAJAN : Sir, as a Government 
I am asking them to know as l o  when are they going 
to  implement t h ~ s  Resolut ion of Par l iament giving 
adequa te  f u n d s  t o  t he  C e n t r a l  R o a d -  F u n d  
. . .( Interruptions) 

MR.  SPEAKER : Please l isten. This IS a very 
very important question. 

SHRl T.G. VENKATRAMAN . Sir. I quite agree 
with the suggestion made by my learned friend on 
the other side. I have also been pleadmg for that, 
but I am not gettlng a positive answer I will make 
the Finance Minister agree to that . . ( lnterrupt~ons) 

MR SPEAKER . Please llsten to me  

SHRl PRAMOD MAHAJAN : Sir, this is a very 
important Resolut~on passed by Parl iament. If such 
IS the reply, then.  al l  the quest ions ralsed would 
become trrelevant You only say that you cannot help 
it, but somebody has to help out the situation 

MR.  SPEAKER . I th ink,  Mr Pramod Mahajan 
has ra i sed  a very  very impor tant  I ssue .  1 a lso  
remember  t h e  p a s s i n g  of t h i s  R e s o l u t i o n  
unanimously on the floor of this House which has 
been referred to by the hon Member I would also 
11ke to know what has happened to that Resolution 
The Government should come out stating why ac t~on  
could not b e  laken on 11 What are they going to do  
with the Resolut~on' Then, I will allow hal l -an-hour 
d l s c u s s ~ o n  o n  this ques t i on  b e c a u s e  il IS very  
important 

SHRI NIRMAL KANTl CHATTERJEE You have 
to ask all 
answer. 

' 4 2  

the former F ~ n a n c e  Ministers to get Ihe  

Revival of Sick PSUI 

+ 
SHRl BASU DEB ACHARIA 
SHRI SOUMYA RANJAN 

W ~ l l  the M ~ n i s t e r  of F INANCE b e  p leased to 
state 

f a )  t h e  d e l a i l s  o f  t h e  s t ck  P u b l l c  S e c t o r  
Under lak~ngs declared sick as on date, location-wlse, 

(b)  whether the Governmenl  have started the 
process for revlval of these unils; 
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(c) If so,  the detalls thereof and the steps taken 
so far In regard thereto; 

(d) whether any memorandum from some MPs 
have also been received in this regard; and 

(e)  if so ,  the details thereof and action taken 
thereon? . 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a )  
to (0) .  A Statement is laid on  the Table of the House 

STATEMENT 

( a )  T h e  B o a r d  for l n d u s t r ~ a l  a n d  F inanc ia l  
Reconst ruc t ion  (B IFR)  has repor ted that as on 
3 0 . 0 6 . 1 9 9 6 ,  6 0  s i ck  Cen t ra l  P u b l ~ c  Sector  
Undertakings (CPSUs) were reg~stered with it The 
status of these CPSUs is given In Annexure-1 The 
locat ion of these CPSUs State-wise is shown In 
Annexure-11 

(b )  and ( c )  The action in regard to individual 
CPSU IS to b e  taken by the respect ive CPSU In 

. :onsu l ta t ion  w l th  t h e  A d m i n l s t r a t ~ v e  M in l s t r y  
concerned The Government have constituted a Group 
of Minlsters (GOM) whlch IS servlced by the Cabmet 
Secretariat for f~na l is ing  the stand of the Government 
before the BIFR on revrval packages. 

( d )  No memorandum has been received from 
Members of Parliament In record to consolidated 
revival packages for the s ~ c k  CPSUs covered by the 
BIFR. 

(e )  Does not arise 

ANNEXURE-I 

Status of slck Cenlral  P u b l ~ c  Sector Underlaklngs 
(CPSUs) regrstered w ~ t h  BIFR as on 30  06 1996 

Central Publlc 
Sector 

Underlaklngs 

1 References reg~stered 6 0 

L7 Dlsmlssed as non.ma~nta~nab le  * 3 
3 .  Revival Schemes sanct~oned 1 3  

4 Winding up recommended to the 6 
concerned Hlgh Courts 

5 Draft Revival  Schemes c~rculated 1 1  

6 .  Wlndmg up notlce ~ s s u e d  6 
7. Under inquiry 13  

Schemes felled and reopened 1 
3 .  Cases remanded by Appellate 1 

Authority for lndustrrel and Finenclal 
Reconstruction (AAIFR) . 

10. Stay ordered by Courts 5 

11. Declared No Longer Slck 1 
.- 

ANNEXURE-II 

State-wise details o f  srck Central  Publlc Sector 
Undertakings (CPSUs) registered with BIFR as on 

30 .06  1996 

State No, of Central P u b l ~ c  
Sector Undertakings 

Andhra Pradesh 2 

Assam 1 

Bihar 7 

Gujarat 1 

Haryana 1 

Karnataka 4 

Madhya Pradesh 3 

Maharashtra 5 
National Capital Terltory of Delhi 1 

Nagaland 1 

Orrssa 1 

Rajasthan 1 

Tarn11 Nadu 1 

Uttar Pradesh ' 1  
West Bengal 2 0 

Total 6 0 

SHRI BASU DEB ACHARIA , Out of 6 0  cases 
reg~stered with the Board for Industrial and Financrai 
Recons t ruc t i on ,  on l y  in  1 3  c a s e s ,  B I F R  h a s  
sanctloned the revlval scheme Out of these 13 cases. 
there are a number of cases where the BIFR has 
approved the revival scheme, and In splte of that 
the Group of Minlsters, which is to finally approve 
the  rev l va l  p a c k a g e  to  s i ck  p u b l i c  sec to r  
undertaklngs. has rejected it Moreover the financial 
lnst l tut lons have  also f a l l ed  to comply  w i th  t he  
dlrectlves of BIFR. 

May I know from the Fmance Mlnlster whether a 
mechanism would be evolved so that the revival  
packages approved by the Board o f  lndustrlal and 
Flnanclal Reconstruction are implemented wl lhout 
any delay? 

I would also like to know in cases of companies.  
like MAMC,  Cycle Corporat ion of I n d i a  Nar lona l  
Textile Corporat~on, Raroll Burn. BPMEL etc.  whnre 
show cause notices of wmding up have been served 
by BIFR because of reluctance on the part of the 
Gove rnmen t  t o  ac t  as  p r o m o t e r .  w h e t h e r  t h e  
Government would assure that case to case review 
wil l  b e  done again In consu l t a t~on  wlth t he  t rade 
unions and the concerned State Governments  to  
f~nal ise the means for revival of these companies. 

SHRI P. CHIDAMBARAM . Sir, of 60 cases of 
Central Public Sector Undenaklngs where reference 
has been registered by BIFR, It 1s true that revtval 
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schemes have been approved and sanctioned in 13 
cases. Rut there are other cases among these 60 
which have progressed to another stage under BlFR 
Act that is SlCA 

I would not agree with the hon. Member, with 
great respect, when he says that we have not taken 
decisions about capital restructuring. In fact, I have 
w ~ t h  me a l is t  o f  2 7  compan ies  for  wh i ch  the  
Govsrnment, through the Group of Ministers, has 
approve:: the capital restructuring proposals. 

These 27 proposals involve a write off to the 
extent o! Rs. 5 809.94 crore, conversion of debt into 
ega;ty of Rs 6 6 6 2  19 crore and cash infuslon of Rs. 
2 8 9 5  9 5  crore .  There fore ,  there  are 2 7  cap i t a l  
restructur~ng proposals w h ~ c h  have been approved 
by !he Government and it IS for the administratlve 
Milr,nls!ry concerned to take steps to carry through the 
cep~ ta l  restructuring 

Sir my learned friend, hon Member has referred 
to cn,e or two companies by name Now I can go 
1h:ough the ilst to fmd out whether the two names 
tr,at he mentioned are among the 27 and furnish h r n  
the !nfcrrnatlon, but I would urge hlm to adress a 
separate quest lon to the  admin i s t ra t~ve  M l n ~ s t r y  
c o n c e r n e d  to s e e  the  p rog ress  of t h e  c a p ~ t a l  
!es t r~c tur ing  proposals We have approved 27 capital 
restrdcturlng proposals 

5hRI BASU DEB ACHARIA Sir, another problem 
wh,:? IS laced by the workers and the employees of 
t t e  s ~ c k  p~ lb l l c  sector undertak~ngs whlch have been 
r ~ i f r r e d  to the B I F R IS that they are not b e ~ n g  pald 
: ' - e ~ r  p c s t - r e t i r e m e n t  bene f l t s  S ~ n c e  s o r l e  
underlak,ngs t~ave  been referred to the B I F R the 
~ c r k e r s  and the employees have to wall for two lo  
fc rur  )ears  to get t h e ~ r  statutory post-retirement dues 
like Frovdant  Fund and Gratulty I would like to kn5w 
: is -  trie hon F ~ n a n c e  M ~ n ~ s t e r  whether he would 
assdre lhe  House that the statutory post-ret~rement 
3 ~ e s  llek Frovldent Fund and Gra tu~ ty  would be 
r e  e a s e l  to  t h e  wo rke rs  and  the  emp loyees  
F " € S ~ z t & ~ y  an3 also allocate special funds for tF,rs 

:i;:;e I: 7ecessary 

St-'! P CHICAMBARAM Sir. I am aware that In 
'.rk S '  :WC ccrnpan~es, or may be mcre the post8 
:k: :erre-,t 'senef~:s of the workers have not been 
;,itp, TC1!5 1s tecause the companles are slck This 
!s  :t:asse !key !lave not ccntrlbuted to the Provldenf 
F J ? ~  wr,er, ti'!ey st(o3ld have contr~buted Ir! fact the 
' s n  Nev.t,er S t ' r  Nlrrrial K a n t ~  Cha f fe r l ee  just 
..,, , . ,+. ,I .!  +.i mi, nslice the case of one such company 

zvrr8sblr,.ze w~ct,  the ~ l ~ g ? ~ t  of the workers and 1 

s ~ I ~ .  ' ' y  15 f8:;C ways  2 n d  means  th rcugh  the 
a ? - ~ : : ~ l r a ! ~ v e  Ia~r, istry thrcugh w!,Is~, at least !he 
r , ~ ~ : . ~ e ? ~ ~ e r r . e r f  tjer,ef~!s &I:{ be  given tc the workers 
WE arb ; > d a y  givirig fuon.Pian support lor paylng 
currenr wages tc the workers In some companles 
which are slck and 1 am not In a posltlon to say now 

whether this Non-Plan support includes the post -  
retirement benefits. But I shall verify the matter and 
I shall do  my best to see that these workers, whose 
life is extremely diff icult, wil l  b e  taken care o f ,  at 
least to some extent. 

SHRl SOUMYA RANJAN : Mr. Speaker, Sir, the 
hon. Minister's reply, on the face 01 it, looks very 
impressive. Out o l  60 cases of sick units, h e  has 
already sanctioned 13 cases where revival packages 
have been cleared and the Minister just now inlormed 
the House that 14 more cases are in the pipeline 
which makes a total of 27. It is a good strike rate. 
But at the same time, one has to know the age of 
each case as on 30th June, 1996. Shri Achar~a 's  
concern and the Mlnister's sympathy is well taken 
But if each case takes four to flve years to materlallse. 
it is as good as not t a k ~ n g  ~t at all I would like to 
know what is the age of each of these 13 cases that 
the Government hab sanctioned for revlval. How long 
has it taken for the BlFR to come to a conc lus~on 
that these unlts should be r e v ~ v e d ?  It IS equally 
alarming to know that windmg up of 12 unlts have 
been recommended When they are t a k ~ n g  p r ~ d e  In 
revlving 13  units, they should also equally take the 
blame for not b e ~ n g  able to revive these 12 unlts 
What w ~ l l  happen to those workers who work In the 
companles w h ~ c h  are belng wound up when we are 
not able to pay even the current prov~dent  fund dues 
and other th1ngs7 After making recommendat~on for 
wmdlng up,  not!ody thlnks about them and they forget 
them So, age of each case needs to be known 

SHRl  P CHIDAMBARAM Sir. I can give the 
break up of the 60 cases Three references were 
dismrssed as non -ma~n ta rnab le  revival schemes 
were s a n c t ~ o n e d  in 13 c a s e s  w l n d l n g  UP 

recommended to the concerned Hlgh Courts In SIX 

cases draft revlval schemes c~rcu la ted in 11 cases 
wlndlng up no t~ces  Issued In SIX cases enqulry In 
progress In 1 3  cases schemes f a ~ l e d  and reopened 
In one case one case has been remanded by AAlFR 
IS lylng with BlFR stay orders ~ s s u e d  by Courts In 
flve cases, and one case has been declared no longer 
slck 

Slr 11 will be  dl f f~cul t  for me to give dale.wrse 
pendency of each of theso cases I would have to 
collect the lnformatlon on  that 

Slr, as regards what shall we do aboul  delay, my 
pos l t~on end thls Governments pos l t t~on 1s that we 
are not happy with the way the BlFR IS structured 
today That IS why tt,e UF Governments  Commor) 
M ~ n l r r ~ u r l  Programme declares that we will Introdurv 
a new Bill on lndust r~a l  s l c k n ~ s s  snd we will  rev.'^ 
end restructure the BlFH But In defence of BlFR 
am duty bound to report to t h ~ s  Houso lhat they havrg 
brought to my notlce !hat the total number o l  hearmgl. 
has progress~ve ly  lncreased f rom 200 In IBW, t ( '  
887 In 1991 In the year 1995 the total numbef o! 
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hearings held was 1552. The average time taken for 
disposal of cases, according to  the BIFR, has come 
down. The gross disposal  o f  cases as on 30th June, 
1996 was 1413. 1 share the hon. Member's concern 
about the delay in disposal  o f  cases and I hope that 

t the new Bil l  that we  wil l  introduce will address these 
concerns substantial ly. 

[Translation] 

VAIDYA DAU DAYAL JOSHl  . Mr Speaker, Str. 
several  sick industries have been merged lnto p ro f~ t  
making ~ndus t r i es .  The Kota based Instrumentation 
Limited w h ~ c h  was among the safe ~ n d u s t r ~ e s  upto 
f ~ v e  years,  unfortunately has fal len lnto the category 
of s ~ c k  i ndus t r i es  I wan t  l o  know whether  t he  
Government propose to merge tt115 Industry w ~ l h  profit 
n lak tng Pa lagha t  I ndus t r i es  so  that  ~t cou ld  b e  
revived. If so ,  whether ~t is true thal  ttie Chief Min~ster 
of the state has made some remarks from t h ~ s  polnt 
of vlew thal  the lnstrumentat~on L im~ ted  should be 
m e r g e d  w ~ t h  P a l a g h a l  I ndus t r y  whe reby  ho th  
~ n d u s t r i e s  cou ld  run  proper ly  H o n  M i n ~ s t e r  Sir 
please glve all detalls I V  th!s regard 

[E  nghs h ]  

SHRI  P CHIDAMBAEAM Sir I t .cpe 1 have 
understood the q u e s t ~ o n  as there 1s a lot cf nclse on 
this m ~ c r o p h o n e  Is the l i on  M e ~ i D e r  re fer r~n)  to 
MIS Ins!rumentatton Linilted in F ia ;~ : . ! ~~any  That IS 

b e ~ n g  enqu~red  by the fi lFR arcord(r1) to the repcrts 
that I have !erewed , i n ! @ r : u r ! ~ c - s ;  

VAIDYA UAU CAYAL JOSHl  I wan! to know 
whether  t h e  G:~vernnient p ropose  l o  nierge fk,e 
Instrurnenta!~on i.imi!ed k!ii:b 1 5  ;I s ~ i k  17:lgsfry wit!) 
!tie Palnghat Indust r~es 

SHRl  P CHIDAMEARAM Sir acccrdlng I s  the 
tnforn~ot ion ab~ailable t h ~ s  c c m p a n v - I n s t r i i ~ e n t a t t o n  
Lir~i t led . was drc lared S i c k  an3 ID61 was appoin!ed 
a s  I t ) @  opera !~ng agency 

In  Augus t  1 9 9 4  l t i e  :Iperating agency  was 
dtrecled to loch for a new management They were 
given three f~\or l t ! is  t ime to l ~ r m  LIP their stand The 
o p e r a t ~ n g  agency  b a s  appo in ted to ana lyse the 
proposal  and to ekamlne !!'re takeover by someone 
I do not knr;w whether l be  proposal  IS f ? r  merger 
wl lh BHEL It IS really the Industry M~nis t ry  ~ h i c h  will 
be  ahlo to address thts ques t~on  Put I shall find Dul 
t he  s l age  of t h s  enqurry todav and t u r r i ~ s h  the 
answer to the hon M@n?t\Pr 

SHRl  BlJOY HANDlQirE MI Speaker Sir in the 
C o m m o n  Mtn lmum Progran.~me tne U n ~ l e d  Front 
Govo rnmon t  defines the l ec lpe  tor r r v t v l ng  s lck 
public sec to r  u n d e f f a k i n g s  a n d  c o m b a l ~ n g  the  
s l c k n e s s  I n  t h e  p u b l i c  soc to r  or de'al~ng with 

chronically sick unlts. It says, 'sick or po len t~a l l y  sick 
public sector companies will b e  rehabhta ted through 
a menu of options that may lnclude h a n d ~ n g  over the 
management  to p r o f e s s ~ o n a l  g roups  or wo rke rs '  
cooperatives'. In the statement of the hon .  Min~ster .  
there is no mention of this menu of options. May I 
know from the hon M~n is te r  whether he wil l  apply 
his own menu ot opl ions to revive these sick publrc 
sector units or let th is menu  of opt ions remaln a 
PIOUS wish or a mere rhetor~c? 

SHRl P CHIDAMBARAM : I am glad. Sir. there is 
support for a menu of optlons. The Common Mmlmum 
Programme refers to two optlons among the menu of 
optlons Now, which option would b e  the best opt lon 
for a particular rndustry would have l o  b e  declded by  
the BlFR and the PSU concerned as we l l  as the 
Adrninistrat~ve M ~ n ~ s t r y  They w ~ l l  have to take a vlew 
I strongly endorse and I know that t h ~ s  Government 
s t rong ly  endo rses  t t ,e  a p p r o a c h  w h e r e  w e  wi l l  
t8ave to examlne the menu of o p t ~ o n s  and not get 
bogged  down w ~ t h  one op t l on  or  t h e  o the r  W e  
wi l l  e x a m i n e  t n e  m e n u  o f  o p t ~ o n s  a n d  whrch  
cp!lon ( in le r rupt~ons)  

SHRl BlJOY HANDIQUE You have glven the 
menu of o c t ~ o n s  

SHEi! F. CWDAMBARAM That IS nc t  correct  
Only !wo amon; the menu of op l lons  have  been  
r:erf iDnEd 19 :he Commcn M ~ n ~ m u m  Programme 

SHRI BIJPY H ~ N D I Q U E  It was men t~oned  In 
ycnr statement 

SHRI P CH13AMBARAM I know that: I wrote ~ t ,  
sa I should know abcut ~t Cnly two optlons among 
:he m e n u  o f  o p t ~ o n s  h a v e  b e e n  m e n t ~ o n e d  

I iqfe:rup!;c-si K ~ n d l y  I ~ s t e n  to n y  ansb8er. A menu 
of optlons means a range ot options a nurr,ber of 
optlons can be cons13ered We had plcked out two 
o p l ~ o n s  and sald hand it cver l o  the  p ro tess~ona l  
groups or workers' cooperatives' In crder to  h ~ g h l ~ g h t  
that these two optlons must be exammed in every 
case where revtval IS being considered 

SYRl RAJIV PRATAP fiUDY Mr Speaker. Sir 
l he re  I S  a Publ tc unde r tak lqg  unde r  t h e  T e x t ~ l e  
Min~st ry  t h ~ s  IS Kanpur Sugar Works It is running 
twe Sugar M ~ l l s .  w h t h  are located In B ~ h a r  and U P 
They come under the Textile M ~ n ~ s t r y  They have beep 
issued H'indlng up notlces These Mil ls owe more 
than Rs 100 crsre to these farmers The Unl led Front 
Govt IS a Government  c f  f a rmers  Those  pub l lc  
undertah~ngs w h c h  come under the Text~ le  M ~ n ~ s t r y  
l ~ h e  Mahora Sugar  Mi l l  w h ~ c h  c o m e s  unde r  t he  
Chhnpra Parliamentary Cons l l l uency ,  h a v e  b e e n  
served w~nd lng  up notlce Emplcyees of the sugar 
mill will he  atfected hy ~ t .  but what wil l  happen to  the 
outs tand~ng amount o f  Rs 100 crore of farmers7 
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[English] 

SHRl P. CHIDAMBARAM : Chhapra is in which 
State? 

SHRl RAJlV PRATAP RUDY : Chhapra is not a 
State, it is a constituency in Bihar. 

There are about 10 sugar units under the Ministry 
of Textiles, Government of India. Now, they are under 
closer proposals. I am asking the Government and 
the Minister, what is the proposal for rehabilitating 
these units. It is not simply concerning the factories; 
it is concerning the sugar industries and the cash 
money of the cane growers. This is a very important 
issue concerning the entlre State of Uttar Pradesh 
and Bihar. 

MR. SPEAKER : I think you have made your 
point. Mr. Minister, do yo have any ~nformation on 
textiles' 

SHRI P. CHIDAMBARAM : I have a number of 
textile mills w h ~ c h  are among the 60 belong~ng to 
various States. 

SHRl RAJlV PRATAP RUDY : I am asking about 
sugar undertakings under the Min~stry of Textiles. 

SHRl P. CHIDAMBARAM , The hon. Speaker is 
asking about textiles. 

SHRI RAJlV PRATAP RUDY : No, no 

MR SPEAKER : Let the hon Mlnlster reply about 
sugar mills 

SHRl P CHIDAMBARAM The microphone has 
heavy static. It IS extremely difficult to follow the 
translat~on when you put in the quest~on 

SHRl RAJlV PRATAP RUDY . I can put it In 
English. 

SHRl P. CHIDAMBARAM If you allow 'me to 
answer the question, that will be helpful to me. The 
hon. Speaker said that the question IS on textlles 
So, i started wlth textlles. Now I understand your 
questlon Under Blhar, of these 60,  1 have got only 
seven These are Heavy ~ n g i n e e r ~ n g  Corporatlon 
Ferl~l tser Corpora!ion. Project Development l n d ~ a  
L t d . .  Bharat Refractor ies,  India F i r e b r ~ c k s  and 
Insulatisn Mica Trading Corporatlon and Bharat 
Cokmg Coal The Company whlch the hon Member 
appears to have In mrnd does not flgure in n?y 11st of 
6 0  If you wlil kindly give the name. I will l lnd ou! 
and furn~sh the infcrrnat~on. 

SHRl RAJlV PRATAP RUDY I challenge the 
pos~t ion a 

SHRl 9 CkIDAMBARAM : I do not have it in my 
list 

SHRlMATl KRIShNA EOSE I want to put a 
quesllon to the hon Mlnlster Even alter an agreement 
has been  reached between the promoters, the 
Central Government and others why does it lake so 

long to open the factory gate") For example, In my 
Constituency, there is a Metal Box Company whlch 
I visited. Everything has been done there. But I am 
told that it might take about elght months before the 
gate can be opened. Can this be accepted? You can , 
advance this a little bit. 

MR. SPEAKER : The hon. Minister has already 
answered your question before you have put it. 

SHRl P. CHIDAMBARAM : Are you referring to 
West Bengal? . . .(  Interruptions) This question refers 
to Central Government public sector undertakings. 
Metal Box is a private company. It does not figure in 
my reply here.. .(Interrupt~onsj 

SHRl PRADIP BHATTACHARYA : BIFR is a white 
elephant. Non-techn~cal people are there. Dismissal 
of this Organisation is essential. I request the hon. 
Speaker to allow a special discussion on this matter. 

MR. SPEAKER : I agree to another Half-an-hour 
Discussion on this matter. 

[Translat~on] 

MR. SPEAKER I have allowed Half-an-Hour . 
discuss~on You can ask all this in that. Please sit 
down now. 

(Inlerruptlons l 

[Englrshj 

MR SPEAKER . We wi l l  have Hal f -an-Hour  
D~scussion on thts 

[Trans la t~on ]  

SHRI BANWARI LAL PUROHIT Mr Speaker. Sir. 
my request IS that the hon M~nis ter  should give 
lnformat~on regarding total sick unlts and not the . 
slck unlts of Publlc Undertaking only 1 

[English] 

MR SPEAKER Half-an-Hour Discuss~on will be 
there on slckness In lndustry 

[Translat~on] 

SHRl THAWAR CHAND GEHLOT Mr Speaker, 
Slr you gave me lndlcat~on to speak but you have 
not glven me permlsslon 

MR SPEAKER I do not remember as to whom 
I gave permission I do not recollect whether I had 
glven you any such lndlcat~on 

(Interruptions) 

MR SPEAKER You w ~ l l  get the opportunlly In 
Halt-an-Hour D ~ s c u s s ~ o n  

[English] 

SHRl  P R  DASMUNSI  . Mr Speaker ,  Sir ,  
yesterday you allowed about thirty-tlve minute8 tor 
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the question relating to  Prasar Bharati. This question 
is l inked wlth the  bread of mil l ions of workes. Many 
MPs have come f rom such const i tuencies where 
these  un i t s  a re  t he re ,  They  a re  not  gett ing any 
opportuni ty to  put for th their  v iewpoint .  It IS very 

( unfortunate. 

MR.  SPEAKER : Because we  spent thirty-f ive 
minutes yesterday on  Prasar Bha ra t~ .  I did not t h ~ n k  
of a n  H a l f - a n - H o u r  d i s c u s s i o n .  I r e a l ~ s e  t h e  
importance of this quest ion.  I had been the Labour 
Minister mysel f .  I know how the workers are suffering 
in this coountry. I had been the Labour M~nls ter  for 
n i ne  y e a r s .  N o b o d y  n e e d  te l l  me  what  I S  t he  
condit ion of the worklng class in thls country today 
That is why I have s a ~ d  that there wlll be an Half.an. 
Hour d i scuss~on  on this quest ion.  You will all get the 
opportunrly to speak 

SHRl  PRADIP BHATTACHARYA Sir, wlll you be 
kmd enough to Increase the l ime 

MR SPEAKER . N o  S I ~  down.  please 

F i n a n c i n g  o f  Pr iva te  Sector  Banks  

'43  SHRl  AMAR PAL SINGH Wlll the Mlnlste' 
of FINANCE b e  pleased to state 

( a )  whether the Government have reselved any 
proposal  f rom the Prlvate Sector Banks to l inance 
the wellare schemes. 

(b) if so ,  the details thereof and 

( c )  the reactlon o l  the Gcvernr,ent thereon7 

THE MINISTER OF FINANCE AND MiNlSTER OF 
COMPANY AFFAIRS [SHFII P CHIDAMBARAM! i a '  
I n  (c!  A S!a:e~:ent IS iaid on the Table of the House 

STATEMENT 

( a )  l o  ( c l  Welfare schemes of Private Sector 
Banks are not I~ r l anced  by the Sovernrrsnt  It IS fcr 
F r l v a t e  Sector  Ranks  to f t n a n c e  thetr we l f a re  
schemes out of their own resources 

SHRl  AMAR PAL SINGH MI Speaker Sir I want 
to know f rcm hon M~n is te r  as to how much profit 
w a s  e a r n e d  b y  t h e  F r i i a t e  Sector  B a n k s  in 
tompar tson to the Naticlrialised Garlhs"' Second how 
nluch 01 the total Inan qtven by P l lb ,a !~  Sectors eanks 
goes Into primary sector like agriculture Please glve 
compar;~tivcl l tguros in comyarlson to the natmnallsed 
banks 

l E n g l l s h ]  

SHRl  P CHIDAMBARAM With respect. I subnltt 
thal  I w ~ l l  b e  very trappv to answor you1 question 
and glvrr the ~nformat ton But this supplementary I S  

not w ~ t h ~ n  the ambit o f  t h ~ s  quos t~on  Thls queSllOn is 
about P r ~ v a t e  Sector Banks t i nanc~ng  t h e ~ r  weltare 

schemes. We have said that we do  not f lnance their 
wel fare schemes a n d  they h a v e  t o  f i nance  their  
schemes with their own resources ...( Interruptions) 

S H R l  N I R M A L  K A N T l  C H A T T E R J E E  : T h e  
direction of the  quest ion  is not we l fa re  schemes  
concerning theu employees But the  government of 
l n d l a  h a s  g o t  v a r i o u s  w e l f a r e  s c h e m e s  

( Interrupl~ons) 

MR SPEAKER . I will al low your supplementary 
later 

SHRl AMAR PAL SINGH : Mr  Speaker. I want l o  
know tha t  l ~ k e  t h e  Pub l l c  S e c t o r  B a n k s  w h ~ c h  
Inva r i ab l y  g i ve  s o m e  p e r c e n t  o f  t h e i r  l o a n  t o  
agriculture sector, whether the  Government would 
Issue gutdellnes to the Pr lvate Sector  to  make  it 
obligatory for them to make available loans to the 
agriculture sector 

S h R I  P CHIDAMBARAM The P r ~ v a t e  Sector  
Banks are also lnvo lved In implement lng  a large 
?,umber of Government  schemes  I w i l l  g lve  t h e  
f~gu res  on each of these schemes Flrstly on  the 
P r n i e  Minister's Rozgar Yojana. the Pr lvate Sector 
Banks have received - I am glvlng the flgure as on 
31 3 1 9 3 4  w h l c h  f i g u r e s  a r e  a v a t l a b l e  - 2 5 9 4  
appl~cat ions Total number of applicatlons sancttoned 
was 862 The amount s a n c t ~ o n e d  was Rs .  499 .35  
lakh The total loans disbursed amount to  Rs.  207.94 
lanh Then, about the Pr lme Mintster's Yojana for 
Unempioyed You!h lPMRYi  for the year 1994-95 the 
Fr;vate Sector Banks recelved 20.705 applicatlons 
Tt,e applicatlons sancttoned were 8398 The amount 
sanctioned was Rs 1585 lakh The amount d~sbu rsed  
is about 57 per cent of that 

On PMRY as on 31 3 06 the Private Sector Banks 
received 14887 appllcatlons A p p l ~ c a t ~ o n s  sanct ioned 
were 6796 The amount sanctioned was Rs 3813 
lakh The amount disbursed was Rs  2 0 2 4  lakh 
These are the programmes whlch the Prlvate Sector 
eanks are parl iclpatlng In And lf the hon Members 
want to know ahout any other panlcular programme. 
I wtll answer that 

ER MURLl MANOHAR JOSH1 Would you also 
give us the ~n lormat ion  as to how many of the foreign 
yl lvate sest:r banks are involved In ~mp lemen t i ng  
th;s scheme7 

SHRI AMAR PAL S lNGH My next supplementary 
IS st111 lefl ( in le r rup l~ons 1 

MR S P E A K E R  You h a v e  a s k e d  t h l r d  
supplementary 


